
' .. 

• 

• 

• 

0 

• 

OPE. N CO LJR T 

CE NlR AL AOMINl ~TRATIVE. TRIBUNAL, ALLI\HABAD B[ NCH, 
ALLAH ABAD -

OATt. ~ : ALLAHABAD THI S TH£. 5th January,1996. 

OR lG!Nt\L APPLICtiTION NO. 400 of 1995 • .......... --.. -... --------

Phoo l Cha na Nan na s o n of f<• m Karan R/o. R. E. •• II/92, 
C&ntriil Ra ilw4ii y Colony, nEa r Govind Na gar, 
Ka npur 

• • • • • • • Pe titio nor • 

(By ,;o vocatt: Sri R. K. Nicam) 

Ve r s u s 
(I 

1. Uni o n of I nd ia thr o ugh Se cr Etary, 
Hallwa y B:J•u d , Ministry of R&ilw« ys, 
New Ot::lhi. 

2. Gunctiil M~ n &~ gbr , CE: ntrid Raalua y, 
So mba y V. 1. 

3 • t.H v i s i o na 1 R it i. ll.t 2 y Mu na g P. r , C en tr a 1 R a i lw a y , 
Jhens i. 

4 . #issis t a nt Eng in eer , Ca ntnll Ra ilwa y, Ka npur. 

••••••• 

Q li Q f! (Oral) 

(By Ho n. Mr . T. L.V ~:: rm•, Memb er-J) 

Respo nde nts 

Th e iipplioant, who be longs t o Schedul e d 

Tr i be anc is s " rvJn g a s ~ e ad Cl e rk in the o ffic e of 

Assist• nt Engim:n=, r Ce ntr.il Ra ilway, K a npur, has fil e d 

•• 

this application for issuing a dir ~ctto~ t o the respo n- · 

d e nts to d e cide his r epr e s e ntation date d 23.3.1 995 

and not to promo t e a n y o m: on the post of Office 

5uperintf! nde nt, Grad o 1600-2600 pe n·~ ing d ~ G i sion 

his r tpr esD n ta tion. 
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2. The applica'1t promoted as Head Clerk by 

orde r ;a ted 2C. l? .199.:1 . He is c la 1m inq promotion to 

the post of Office Superintendent in ora1e ~.16Cr-2660/­

a ga inst _v.?canc y meant for Scheriu led Tr ihe c a nd idat~ . It 

i s alleqed that the resPondent s have arbitrarily excluded 

the name of the app lica nt for promotion to the post meant 

for Scheduled Tribes on incorrect fact that 'NO SCHEDULED 

CASTE CANQIDAT E V"AS AVA IJA RLE '. We have perused the 

av~rments made in the application and ...-•e find that the 

applicant has no ~·here stated a s to vo1hether he fulfils the 

eliqibility conrHtions, as per the extant rules, for promo-
ll 

tion to the post of Office Super inte ndent. Generally a 

can1idat :) is re C"uir~d to have put in minim um t ..... o years in 

the lover a rade for bei'1q consider'?d for promotion to the 

highi'er grade . The applicant was promoted as Head Clprk on 

25.12.1994. He had thus, not put in t..,.o years service in 

that grade on the date the promotion to the post of Office 

Super intende'1t was notified . In absence of ade 0uate 

material, we are not in a position to hold, even prima-

facie , that the ~plicant is eliqihle for promotion to 

the post of Office Superintendent. There t:ore , \ll'e do not 
-k /M. ~t fcl· ,UtA. 

consider this f.ac..t for a dmiss ion. 

3. The ~plicant is stated to have filed a 

representation for considerinq his promotion to the 

post of Office Superinte ndent aqa inst Scheduled Caste 

Q.Jota .,.•hich is still pending. The applicant, therefore, 

is entitled to at least a reply to the repres ent at ion 

filed by him. We therefore, deem it appropriate to issue 

a direction to the respondent s to dispose of the 
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representation date d 23.3.1995 filed by the applicant b 

rea so ned and speak inq order v· ith in a Period of three 

months from the ~ate of rec e :pt of this order. 

4. WEith the above direction , this application is 

dispo sed of at the admission staqe. 

~ R ~ ...... ....-. 
Member-A. 

·~~ 
Member-J 
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